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clarification of the order issued by the 
High Court. All these matters are 
pending before the High Court. 

Orders Placed by D.G.S. &: D. for 
Stores 

8698. Shri Chandrika Prasad: 
Shri Nitiraj Singh Chaudhary: 

Will the Minister of Works, Housing 
and. Supply be pleased to sta'.!: 

(a) whether it is .• fact that out of 
the total number of orders placed by 
the Director General of Supplies and 
Disposal for procurement of stores 
from Indigenous capacity, only 50 per 
cent of them materialise and similarly 
out of the total number of orders 
placed on overseas firms, only 90 per 
cent of them materialise; 

(b) if so, the reasons therefor; 

(c) the steps taken to improve the 
posit ion of supply; 

(d) whether Government have made 
any survey to find out the reasons for 
failure of rism in executing orders; 
and 

( l') if so. the details thereof? 

The Deputy Minister in the Minis-
try of Works, II/'luslng and Supply 
ISh;i Iqbal Singh): (a) Statistics in 
this regard are not maintained. How-
ever, it can be stated from the 
D.G.S, & D's experience that against 
orders placed for indigenous stores, 
about 50 per cent materialise during 
the original delivery period in the 
contracts. and another 45 per cent 
materialise during the extended deli-
very period. In respect of orders 
placed on the overseas firms, the per-
centage of materialisation is fairly 
high and could be placed at 98 per 
cool, 

(b) and (c). Such factors as pau-
city of raw materials, stores not 
coming up to the required specifica-
tions, hold I.."P in production due to 
labour unrest and strikes, and diftlcult 
market conditions tend to affect the 
supplies. Each case is, therefore, 
examIned on its merits and auitabl. 

cxtension in the delivery period ~ 

given to complete supplies. Progres-
Sing of contracts to expedite supplies 
is also undertaken by the Director 
General of Supplies and Disposal. 
Improvement in and simplification of 
the purchase procedure is constantly 
reviewed and remedial measures are 
taking from time to time. 

(d) No, Sir. 

( p) ~ not arise in villw of the 
position explained above. 

Finance Minister's talk with Dr. 
Kaldor on Tall: Structure 

8699. Shri S.  S. Kothari: 
Shri Sldheswar Prasad: 
Shri Raghuvir Singh Shastri: 
Shrl Kameehwar S1n6h: 
Shri Shiva Chandra Jha: 
Shri M. L. Sonclhl: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that he held 
extensive consultative talks recently 
with Dr. Kaldor on the Indian tax 
s<l'ucture and Dr. Kaldor gave a num-
ber of suggestions for rationalising the 
tax structure and reducing the inci-
dence of evasion; and 

(b) if so, what were his suggestions 
and the action Government propose to 
take in this regard? 

The Deputy Prime Mlniater and 
Minister 01 Finance (Shrl MorarJi 
Desai): (a) During the recent vilit 
of Prof. Nicholas Kaldor to India, 
which was at the instance of tlie 
Indian Statistical Institute, Prof. 
Kaldor had an informal discussion 
with me about various features of the 
British and Indian systems of taxation. 
During this diacussion, Prof. Kaldor 
did not make any specific allIgestion 
for any change in the Indian tax lawl. 

( b) Does not arise. 




